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CENTRAL ADMINISTRATIVE TRIBUNAL,ALIAHABAD BENCH,

Re gistration O.,A. 14080f 1988

Makan Sin gh e eew ew e ea e App licant
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Director, Postal Services

De hradun and another P ce o o PESpmden'tsa

Honfble Mr. Justice U.GC, Srivastava,WC.
Hon'ble Mr. KeQbayya, Member (A)

( By Hon'hle Mr. Justice U.C. Srivaata_va,v(;)&'

This is an application under Section 19 of the X
Administrative Tribunals Act, 1985. The appeal filed by \ #
the applicant was dismissed on the ground that it was f
barred by time. The appe llate authority stated that the A
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applicant got the copy of the crder 31.12.1987 and his
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appeal was received on 11.4.1988 and accordingly &t was
barred by time. It appears that 1987 is a mistake for
the year 1988. According to the applicant, his appeal

was filed within time and wzs sent through a register
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post and after receiving t® the same by the competent
authority, the applicant was not responsible for thed-.cv_ﬁo-f,
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game, The applicant has filed this appeal: amd the
departmental authorities are not the courts of law,
Even if the sppeal was barred by time, the appeal

could have been entertained in the circumstances and
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accordingly, the appe llatgj is quashed and the appe llate
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authority is directed to dispose of the appeal of the
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applicant on merits, The application is disposed of with

the abqye terms. NO order as to costs, Z//
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Member (A Vice~-Chairman

Dated: 13.8,1992
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